Non-issuance of ration cards for BPL families

1894. SHRI N.K. SINGH: Wil the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether a number of eligible BPL persons have not been issued ration cards as per
their entittement and the benefits meant for them are being misappropriated by other persons
using bogus cards;

(b) ifs0, the details thereof and the reaction of Government thereto;

(c) whether Government has launched/proposes to launch any campaign at the national
level to eliminate bogus cards and issue cards to all the eligible families ; and

(d) if so, the details thereof and the outcome thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMNSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) Targeted Public Distribution
System (TPDS) is operated under the joint responsibility of the Central and the State/Union
Territory (UT) Governments. Central Government is responsible for procurement, allocation and
transportation of foodgrains upto the designated depots of the Food Corporation of India. The
operational responsibilities for allocation of foodgrains within the States/UTs, identification of
eligible Below Poverty Line (BPL) families, issuance of ration cards to them and supervision over
and monitoring of functioning of Fair Price Shops (FPSs) rest with the concerned State/UT
Governments.

In terms of the PDS (Control) Order, 2001, State/UT Governments are to review the lists of
BPL and AAY families every year for the purpose of deletion of ineligible families and inclusion of
eligible families. The exercise of deletion of bogus/ineligible cards and inclusion of eligible
families is a continuous process and State Governments are to periodically carry out the same.

In consultation with the State/UT Governments, a Nine Point Action Plan was evolved in
2006, which Jinter-afia includes continuous review of BPL/AAY lists and to eliminate
bogus/ineligible ration cards alongwith strict action to be taken against the guilty to ensure
leakage free distribution of foodgrains. Instructions were also issued to all State/UT
Governments to carry out an intensive campaign from October, 2009 to December, 2009 to
review the existing lists of BPL/AAY families and eliminate ineligible/bogus ration cards. As a
result thereof, 26 State/UT Governments have reported by 31.01.2011, deletion of 208.57 lakh
bogus/ineligible ration cards.

Safe storage of foodgrains

11895, SHRIMATIMAYA SINGH :
SHRIBRIJLAL KHABRI:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state:

TOriginal notice of the question was received in Hindi.
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